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LEGISLATIVE ASSEMBLY 

B:IPOltT 0' THE SELECT COMMITTEE ON THE RUBBER (PRODUC. 
TION AND MARKETlNG)BILL, 1947 

We, the undersigned, members of the Select Committee to whioh the Bill to 
make provision for 88sistance to the rubber plantation industry by regulating export 
from a.nd import into British India of rubbor and the sale of rubber therein and by 
other mea:ns was referred, have considered the Bill and have now the honour to 
8\1bmit this our Report, with the Bill as amended by VB annexed thereto. 

'I'M long 1Hlt, preamble and cla1J8e 2 have been revised to indicate more precisely 
the soope of the Bill. 

Olawe 3.-1 t view of the changes we have made in the substantive provision 
of the Bill, the .definitions of .. approved " and II licensed " originally contained in 
mb·o1auae (4) of this olause will no longer be required and that Bub· clause h88 a.c-
cordingly been omitted. We have inserted the usual definitions of .. export" and 
of import ", and added to the definition of " rubber" in order to make it clear that 
all forms of raw rubber are covered by that nxprost'io,:I. 

Ola'U8e 4, sttb.dause (:~).-In addition to formal changes we have provided in 
item (i) for the llomination of two members repres~l1ting manufacturers to be nomi. 
nated re8pectively by the two prinoipal associations in India, and one more member 
to be nominated by the CentJ'al Government t.o represE'nt other manufacturers. 

OlaUBt 5.-Sub.clause (2) which is new eontains t.ho usual and. necessary pro· 
vision for filling catrual vacancies. 

Glawe 7.-While the Roard is suitablv 001lstituted for its main funotion of 
promoting tit/) development. of rubber produotion in the country, we oonsider that 
it is for that very reason not the ideal body to advL'Ie the Central Government 
regarding the fixation of price levels under clause .13 (origina.lly clause 15). It is 
natural that rubber produoing inwreiltB should have It muoh larger representa.tion 
on the Board than the manufacturerl'! of rubbBr artides, but in the important matter 
of reoommending to Government the maxinlum or minimum prices of rubber in 
the Indian market, the two iut.erests should in our opinion have an equal voice. 
We have therefore proposed the oonstitution of a Price Advisory Committee of the 
Boa.rd with two members el(lcted by the Board to represent rubber producing 
interests and two to represent manufaoturing interests, o.nd three independent 
Government nominees. 

OlaUH S.-Olausea 8 and 9 of t,he Bill as introduced have been combined and 
revieed, for the most part fonnally. We have, however, omitted the provisioDl! 
zequiring the Board to approve estates, approve dealers and lioonse dealers for the 
~ of the Aot, and to take such steps as may be neoeesary for the efficient 
mArketing of rubber. Tho Bill as introduced providos for a multiplicity of permits, 
licences and transit certificates which appears to us to be unduly cumbrous and 
rostJriotive. 1ft .i!" of bitiA SiJapliftlloiiiQll wo have therefore decided to omit all 
provisions rela.ting to the approving a.nd licensing of estates and dealers, the issue 
of purcha.&e permits to manufaoturers, and the gro.nt of transit oertificates, an~ in 
lieu thereof insert a single provision enabling the Boa.rd to oontrol sale transactions 
by open general Hceoes and speoial licenoes. 

From clause 9, some re.numbering and re.arrangement of olauses have been 
found neoessa.ry. Referenoes to the olauses of the Bill as introduced are given 
in brackets. 
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Clame 9 (old ClaU8e8 38 and 14).-ln fluh·dausfI (1) express provision is mil 

for the dissolut.ion of t.he Indian R\1bbt~r Produetion Board whlch was functioning 
during t1le war period. Sub. clause (2) of old dnuse 14 has been slightly expanded. 

ClaU8e lO.-Wfl think t.hat. t.he work of registering estates and owners for the 
purposes of the Act KllOuld be done by the Board and that there is DO need ~ have 
registering ofIIcers appointed by the Provincial Governments in this behalf. The 
relevant ruleR may be made by the Central GovenlDlent instead of the Provincial 
Government. We have Recordingly omittoo the original clause-H, and provided 
for the rules regarding registration in revised dause 25, sub-ola1l8e (2)(0). 

. Clause 11.-Although the preamble to tho Bill as introduced referred to the 
regulation of imports and exports of rubber, there was no clause to that eft"eot in 
the Bill itself. We oonsider that this omission should be rectified in order to make 
the Act self· contained, even if powers are a.va.ilable· under the Sea. Customs Act, 
1878, and the recently pll8Sed Imports and Expor1:6(t1ontrol) Act, 1947. The clause 
follows the provisions of the latter Aot. 

OI.ctAJ8e 13 (old dame 15).-The olause has been reoaBt eo as to provide for~tion 
of minimum &8 wen as maximum prices. As explained above, we have provided 
that the Central Government should consult t.he Prire Advisory Committee of the 
Board and not the Board as a whole. 

(JiQ,use8 14 a1lil 15 (old claU8e8 16, 17 and 19).-ln addition to the remarks 'We 
have made above against clause 8, we may note here that in the proviso to c1atl8e 
14: we havn exempk,'C! registered owners of eatates from the necessity of obtaining 
licences for selling, and in !luh·clause (4) of clause 15 we have provided that existing 
dealers and ma.nufa(lturers should not be refused speciallioonces (wherQ nccessa.ty), 
except for extraordinary rf'..asons to be recorded in writing. 

Olauses 16 to 19.-0Id cla.uses 18, 20, 21 and 13 formally amended. 
OlaU8e 20.-0ld clauses 22 to 25 have been eombined and simplifioo. 
Clauses 21 to 25.-0ld clauses 2fi, 30, 31, 32 and 36 wit.h a few formal or con· 

sequential amendmentH. . 
Olause 26 (old clause 28).-We have suggeE!ted a uniform penalty for all offences 

under the Act. 
OlaUSell 27 and 2B.-Old olauses 29 and 35 slightly amendOd. 
ClaU8e 29.-Since there is bound to be a short interval between the commence· 

ment of the Act' and the oonstitution of the Board, we have added this clause 
enabling the Central Government to take any emergent action that may be neoesMl'y 
during that interval. 

2. In our view the most important provisions of the Bill are those relating to 
the scientifio development of the industry and unless an adequate orga:oiaation 
designed to this end is eXPe4itiously established the Bill will lose much of its value. 

3. The Bill was published in Part V of the Gazette oJ India, dated the 11th 
January. 1947. 

4. We think that the Bill has not been so altered as to require repnbUoa.tion, 
and we recommend that it be passed as now amended. 

Nmw Dm.Jtt: 
'I'M 181 .A.pril 1947. 

J. N. MANDAL. 
C. RAJAGOPALACHARI. 
N. SIVA RAJ. 
M. K. JINACHANDRAN. 
H. A. S. H. ISBAQ SETH. 
P. J. GRIFFITHS. 
LESLIE GWILT. 
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(WonH "nder"tWl or 8IdeZ,ned .,idscate the ameMmen~ 
. rugguted by the Omnmittee; Mtemk.t tndtcate 

cmlNamil. 

A 

BILL 
to p'l'Ovtde for ehe development under central control of '1 

rubber 'lndumy 80 far (18 regardf the prod.uctKm 
and. maritt'nrI of rubber, aM for regu-
lating the e:eporl fro"., and, smport 
, Into, Brouk IMW 0/ rubber. . 

WHEBJDAS it is expedient to provide for the develOP~ 
ment under central oontrol of the rubber industry so fa, 
asregards the produotion a.nd markoting of rubber, 800 
for regulating the export from, and the import into, 
British India of rubber j 

It is hereby onactod as follows :-
1. (1) This Act may be oallod the Rubber Shun \it. 

(Produotion and Markoting) Aot, 194:7. and ex~t. 
(2) It extends t.o tho whole of British India. 
8. It ill hero by dO(llurtld that, it ill eXpediont in tho ~~tioD_ 

public iuter(lMt that. tho Ctmtru.l Goverrummt sbould take ene,ols.peiJi 
under it6 control tho developmnnt of tho rubbor indus. Central Gov-
lry so far RH regard,~ the prO<1uot.ion and ma.rketing of ermnen". 

hI oontrol. 
1'u )er. - 3. In thi:i Act, unltJ8s tlwrn is anything repugnant Deftni.io .... 
in tho subjnct or contoxt,:"-

• • • • • 
(a) "Board" meaJ18 t.he Indian Rubber Board con-

Htitiitlld ulldor this Act; 
(b) "doalor" means any porson who deals In rubber' 

whether wholesalo or ret&il, or holds stooks of rubber, 
and includes tho rellrosentatlvo or agent of a <iualer ; 

(r.) "(llitat,!l " moans any flfOU administered as 0110 

unit whieh contltillH h~nd plantoo with rubuhr plants; 
(d) "oxport" and "import" moa.n rollpootively to.kinJ 

out of, and bringin.g into, British India by 86/1" mnd 011 
air; 

(e) "malluf~llturor" 11lOa.llS Ituy p<,rson ongagcd in 
tht! mo.nufaetur(l of any article in the making of whioh 
rubber is used; 

(I) "OWIl(1r" includes any agent o1.&n owner and[a. 
mortgagee in p088fl!lFlion and It le8lll)e of a.n esta.tH ; 

(g) .. prescribed" means pr68\,'l'ibod by rules made 
nndor this Aot j • 

(h) 14 rubh(Jf " mllo,ns-
(i) crudo rubbor, that is to Sit)', !'uhbor pra-

VII,l'od from t.ho Ifls,voll, bark or lR.tox "'1 jUlY l'ubbN' 
plant; 

( 3 ) 



4: 
(U)' tho latex of 8.QY rubber plant. whether Bald: 

or coagulated in any stage oft·he treatment to which 
it is 811 bjeotod during the proccss of conversion into 
rubber; 

(iii) l&tex (dry rubber content) in &11y stat. 
of concentration, 

and includes scra.p rubber, sheet rubber, rubber in 
powder and rill forms and varieties of crepe rubber, but 
does not include rubber oontained in any manufaotured 
article; , 

(i) .. rubber plant" includes plants, -trees. wubt or 
vines of any of the following :-

(i) Hevea Braziliensis (Para Rubber). 
(iI) Manihot Glaziovii (Ceara. Rubber). 
( iii) Cast illoa .,la.sti CC\o, 

(itl) Ficus elastioa (Rambollg), and 
(tI) any other l,]ant whioh the Board may, by 

notification ill tho Gazette of India, deolaro to be .. 
rubber plant for the purposes of this Aot ; 

(j) .. Rubbor Production Commission or " means ~ 
Rubber Produotion Commissioner appointed under this 
Aot. 

Oo_itutJoll 4. (1) As soon as may be aftor the commencement of 
of the 'BoIud. this Aot, the Central Government shall, by notification 

in the Offioial Gazette. constitute for the purposes Of 
t.his Aot a Board to be oll.llHd tho Indian Rubber 
Board. 

(2) The Board shall be a body corporate by the name 
oUhe Indian Rubbor Board having porpetua.1succossion 
a.nd a common 8611.1, wit.h power to acquire and hold pro-
perty, both movable and immovablo, and to contraot. 
and shall by the said name sue and be sued. 
f. (8) The Board shall oonsist of-

(a) two member8 repres~nting the Oentral 
Government to be nominated by that Government j -. R> (b) O1";e member rel-re8('nting the Indian 
Council of Agricultllral Researoh to be nomi'ii&ted 
by the Central Government; 

(c) ono member to be nominated by the 
Provinoial Government of Madras; 

(d) three members to 00 nominated hy the 
Government of Tra vancore ; 

(e) two members'lo bo nominated by tho Gov· 
ernment of Coohiu, of whom. on(l shall he a. per-
son ropresonting rubber producing interests; 

(') three Jll('mbers to b(l Jlominated by the 
United Planters' Association of Southern India. 
Coonoo1'; 

(g) tlll'\l0 members to be nominated by the 
Rubber Growers' Assooiation of Inilia. KottayaJD • 
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(h) three members to be nominatf'd by -f,hf' 

Assooiation of Planters ot Travanoore, Kottayam ; 
(s) three members repreaeating manufacturers, 

nominated respectively by the Central Government, 
the Indian Rub~ IndUBtriee Assooiation, Bombay, 
and 'he AssociatIOn of Rubber Manufacturers in 
India, Calcutta ; 

(j) ono member to be nominated by the {}In-
tral Government from among *' dealers. 

(e) the Rubber Produotion Oommissiollflr' 
aoffIdA ' 

(4) The Board shall elect ono of its members to be itH 
Chairman and another member to be its Vice-Chair-
ma.n. 

• • • * • 
(5) The Chairman and othor memhers of tho Board 

sha.iireceiv8 from the Board such .alIowa.nooa as may be 
prescribed. 

I. (1) If any a.uthority or body tails to make within .. VAIIIIDOi. 
rea.sonable time any nomination whioh it is tmtitled to iatheBoud. 
make under seotion 4, tho Contral Goyernment. mltyiiselt 
nominate a member to fill the vAoanoy. . 

(2) Where a memher of the Board dies, l'68igns or is 
removed, or ceases to reside in India, or beoomes inoap-
able of acting, the Centra.l Govornment Hhall, on the re-
commendation of tho authority or body ontitled to nomi· 
nate the momber under section 4, or where suoh reoom. 
mendation is not made within a reasonable time, then on 
ita olVD initia.tive, appoint a person to fill the vacancy. 

(3) No aot done by the Board shall be qU8l!tioned on 
the ground merely of the existence of any va.cancy in, 
or defeat in the oonstitution of, the Board. . 

8. (1) The Central Govomment Shall, ill ('ollsuHatioll Euoutive 
wit.h the B08ol'd, appoint a Rubbor Production Commls- °hefli~~f 

~ t QVan&. sionor to exercise such pOWt1rs and porlorm such duties 
under the direotion ofthH Board as may be proscribed. 

(2) Tho Cent.ral Governmont sha.ll, in consultation 
with the Board, appoint a Secretary to tho Board to 
exercise such powers and perform such duties under the 
direotion of the Board a8 may be prescribod or as may b~' 
delega.ted to him by the Rubber Production Com. 
missioner. 

(3) The Rubber Produotion Commi88ioner a.nd the 
Secreta.ry shall not undertake any work unconneoted 
with tlJeir dutios undor this Act, except with the permis-
sion of the Omtra.l Gevernment. 

7. (1) The Board sh&lI, for the purposes of seotion 13. CommitNee 
constitute a Committee to be called the Rubber Price of .... Board. 
Advisory Committee consisting of-·-

(a) four persons to be eleoted by the Board. 
of whom two shall be members of the Board repre· 
senting rubber producing interests Bnd two shall be 
memoon representing manufacturers, and 
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(b) ,three members of the Board. to be nomina. 
ted respeotively by the Oentml Government, the 
Government of Tro.van.oore 'Wd the GoV8l'lUl18llt 
of Cochin in this behalf, none of whom .an be. 
member representing rubber produoing intenete or 
ma.nufacturers. 

(2) Thll Bonrd lMy appoint Ruch other Oommtttees 
11.8 may be nOCfI!IRfUJ ' for tho effici(lnt parl'OlmaDCe of its 
duties and funct.ions under this Act. 

('3) The Board shall have the power to oo-opt all 
,mem.OOr& of all~' OODl!Ilitt(lu appointed..,u. ,ub.seo-
tion (2) suoh number of persons who are not JX).embel'll 
of tho Board, I~K it may t.hink fit. 

(4) Th ... BOlLrd may appoint and authorise agent. to 
disoh&rgo on itR beha.lf a.ny of its functions in rela.tion 
to tbe marketing or st.oring of Mlbbllr. == of 8. (1) It shall be the duty of the Boa.rd to proDl.Qte 'by 

• uch measures as it thinks fit tho developmeAt of th,e 
boor industry so fa.r as regards the produotionand mar· 

keting of rubber. 
(2) Without prejudice to the generality of tho foregoing 

vision, the mel\8urell reforred to therein may proVide 

(a) utvl(1rtaking, B88isting or enoouraging 
seiontifif! teohnologioa.l a.nd economio reaea.rohj 

(b) tra.ining Rtudents in improved metbode of 
planting, cultivation, ma.nuringand spra.ying; 

(0) ihe ~uppiy ofwohnioal advice to rubber 
growers ; 

(d) improving the mMketing of rubbe,r j' • 
(e) the oollect.ion oistatistics from ownen-« 

estates, deahll'S, a.ud ma.nufaotuf.(lrB. 
(.3) It shall also be tho duty oftbe Board-

(a) to adViRO the Centra.l Government on all 
matters ro.\.a.t.ing to the development of the rubber iu-
dustiry, induding the import and export of rubberj 

(b) to advice the Contral Government with re-
gard to partioipation in any International Con-
f61'6noe or Bcheme relatillg to rubber; 

(c) to submit to the Centml Govern,ment and 
such other a.uthoritios as may bo presoribed half. 
yearly reports on its activitios and the working of 
this Act; 

(d) to prepare and furn.i~h fluch other repQr:ts 
Nli1l.ting to tho nlb})!)r j!\(lll~try a.s ma~l'f1quired 
hy t hll {~l\nt.1'U.I GOVlH'Ilmellt from time to timc. 

·9. (1) Tho Indian Rubbor Production Board oonlltitu. 
Funds of the ted undor tho Rubber Control a.nd ProdUction Order, 
Board 1946, is horohy du.!lolvod, n.nd all funds and other proper. 

ty v08ted in, and a,lllia.biliti08 of , that Board shall 1"88. 
pectivaly VORt in, a.nd ho liabilitioe of, the Board 
constituted under this Aot. 
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(2) The Funds oftba Board 8haU be kept in such bank, 

Or invested in Buoh rua.nner, a~ may be proscribed, a.nd 
shall be expended by the Boa.rd, only in the performanoil 
ofita functions under this Act or f'or mooting suoh ex. 
penses as are authorised by tbis Aot or by the rules DlIlode 
thereunder . 

10. (1) Every person owning land pla,lltOO with rubber ~ioD. 
plants, whether such land is oompril'lod in one estate or 
In more than one estat.e and whutlwr it is situat.ed 
'Wholly or only partly ill Brit.ish India., !lball, bofore tho 
expiry of one month from Ow dattl of commencement 
of this Aot, apply II< II< to t.he Board to be rogis. 
tered &8 an owner in respect of each est,&u~ o~ned by 
hUn. . 

(2) A registr&tion once made shall continue in force 
until it is canoelled bv . '" • II< II< • t.he 
Board. . 

U. (1) The Central Government ma.y, &fter oonsulting Power. to 
the Boa.:rd, by order published in tho official Ga.zette, prohfbit or 
make provision for prohibiting, restricting or otherwise :::1 -.dim. 
oontrolling the import or export of rubber, 6ith6r general. eJ:porte of 
ly or in specified olasses of callOS, rubber. 

(2) All goods to which sny order under suh·section (1) 
t.ppUes shall be deemed to be goodtJ of which the 
import or export ha.s been.prohibited or l'6strk1.ed uuder 
seotion 19 of the Sea Customs Act, 1878, and &II the pro· VIII of 1878 
visions ofthat Act shall have cffect aocordingly, exoept 
that section 183 thereof sha.ll have effeot as if for the word 
"sh&ll " therein the word' 'may" .were substituted. 

(1) If a.ny person oontra.V6nO!l any order made uncler 
8ub-seotion (1) heshaJJ, without projudiceto Ilony confisca.-
tion or penalty 1;0 'whioh he may be liable under the pro. VIII_I·18,S. 
visions of the Ses Customs Act, 1878, as spplied by 
sub·seotion (2), be punisha.ble with imprisonment for a. 
term which may extend to one year or with fine or with 
both. 

lB. (1) With effect from such ~te Ors msy be notified ~ 
by the Central Government in thil! beha.lf, there shaD be of rubber 
levied and oolleoted &8 " cess for the pllrpo80S of tl,is ~ 
Aot a duty of exoise on &11 rubber produced in British 
India at such rate as the Centml Governmont may on 
the reoommendation of the Board, by the eame or .. 
like notifie&tion, from time to time fix. 

(2) The said duty of exoi@e shall be payable by tIM> 
owner of the estate on which the rubber is produood, 
and shall be paid by him to the Board within one mont}, 
from the date on which he receives s notion of demand 
therefor from the Bosrd. 

(3) The said duty of exoise may bo recovered as {f 
it were an arrear of land·revonue. 
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(4) For the purpoae of enabling the Board to Ule811 

t.he amount. olthe duty'orrexoiSfl paya.ble by the cnmer 
of an estattl-under this eeotion-

r· ... 
(a) the Boord shall, by notification in the 

Gazette of India. fix the period i» respect of 
whioh 8oS8688ments shall be mado, ~d 

(b) without prejudice to t.he provisions of 
I\ootiol\ 20, every owner of an estate 
!ihan fUrniSh to the Board a return lfi&ting the 
total amount. of rubber produced on tho estate 
in eaoh suoh period, not lB.ter than fifteon day! 
Il.ftor the expiry of tho perIOd to which the 
L'Oturu relateE ; 

Provided that in respect of a.u eBt&te situat-
ed only partly in British India, the owner 
shall in the said return show separately the 
amounts of rubber produood within and outside 
British India. 

(5) If a.ny owner of an estate fails to furnish in due 
tima the return referred to in Bub·section (4) or fur-
nishes a return whioh the Board has reason to oolien 
is incorrect or defective, the Board may 88868S the 
amount paya.ble by that owner in suoh marmer 8S may be 
presoribed. 

(6) Any owner of an estate aggrieved by an 8oI'seesment 
made under this section ma.y within three months of 
the llemoo of the notice under sub-Mction (~) apply to the 
District Judge for the canoeDa.tion or modification 
of the &8Iessment, and the Distriot Judge SMU, after 
giving the Board an opportunity of being heard, P&8S 
such order (which sha.ll be final) a! he thinks proper. 

power to flz 13. (1) The Cuntral Government. may o.ft(fr 0011· 
masimumaod IUltiDg tho Rubber Price AdvisOIY Commiltt'C con-
minimum stitutf'd undol' sub·sootion (1) of flection 7, hy order r.!: sale publishnd in tho official G~ott.o, fix tho maximum prioe 

ru • or the minimum price Or tho -ma.ximum and minimum 
prioos to be oharged, in the oourse of a. buainol'''' of a.ny 
olass llpeoifieu in the order, for rubbl3r of any desoription 
lIO 8pot~i:lied. 

(2) Any suoh ordol' ma.y fix different maximum or 
minimum prioes to be obarged in the oourse of busines86s 
of different. 01as80s for the same doscription of robber. 

(3) If a.ny por&ln buys or Bolls, or agrees to buy or 
sell, rubber at a price whioh is more than thf' maximum 
price, or less than the minimum price, fixed under sub. 
seotion (1) in tha.t behalf, ho sha.ll be punishable with 
imprisonment for a. term which may extend to one year, 
or with fine, or witb both. 

=:tu of 14. No person shall sell or otherwise dispose of, 
• in and no person shall buy or otherwise a.cquire, rubber 

ftlbbw except under a.nd in acoordance with tho terms of a 
genera.l or special lioence issued by the Board : 
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Provided t,ha.t nothing in thill t!fl()tionshl~ll apply 

to thq sale by any person of rubber produced in a.n 
estato of which he is a registered ownor. 

15. (1) Evory gonel'al lioeHno iS8uod under Hcetion 
14 shall be published by tho Board in the Gu,~ette of 
India a.nd in suoh newspapors as the Board may direot. 

(2) A Rpeoia,l lioenoe issued under seotion 14 shall 
be valid only for such period as may bo specified there-
in: 

Provided tha.t the Boa.rd may' from time to time 
extend the period of validity of any sucb lioonoo. 

(3) The Board may at any time for reasons to be 
recorded by it in writing revoke a I!Ipeoiallioenoe granted 
under seotion 14, and on ~1Uoh revooation it shall be 

issued. 
to the Board by the person to whom it was 

(4) No applioation for a special lioenoo made by 
a person who was oarrying on business as a dealer or 
manufaoturer immediately before the oommenoElment. 
of this Act shall be rejected by the Board exoept for 
.special reasOns to be reoorded in writing. 

18. (1) No perRon not being the owner or ocoupant OD~IonD ___ . pa_. __ _ 
of an est.ate • • • • • or a person who has acqulr- otrabbel'. 
ed rubbor under a general orspeciallioenoe issued by the 
Board und.er seotion 14 shaU have any rubber in his 
possession. 

(S) Any Court trying a contravention of sub-aeotion 
-(1) may, without prejudioe to the provisions of seotion 
26, direct that any rubber in respeot of whioh the Court 
.ii88.tis:6ed that suoh contravention haa been' committed 
shall be forfeited to His Majesty. 

17. (1) No person shall pla.n.t or replant rubbel" Lfoeno .. lor 
. except under and in &OOOrdanoe with the conditions of a =-~;r 
!roiallioence issued by the Board. . 

(2) A licenoe issued under this seotion shall spe-
cify the area in which rubber may be planted or re-
planted and the period for whioh the licence sha.ll be 

. valid. . 

(3) No licence i88ued under this seotion shall be 
transferable except with the l&nd to whioh it relates. 

18. (1) Every holder ofa licenoe issued under Repol1ilh 
. section 1 7 shall, at 800h times AS the Board may require. be .ubmlt-
furnish to it a report specifying the areas newly planted !::.by U08ll-

.. o~ replanted during the period to whioh the report reo . 
l&tes a.nd oontaining such other partioulars as may be 
.required by the Board. . 

(2) Tho Board may revoke any licen<.le issued undor 
.section 17, if it is satisfied ~a,t the lioonoe was obtailltld 
by misrepresenta.tion or fraud or if the licenooo fa.ils to 
.submit the report referred to in sub.seotion (1). 



Fees for 
~i.l 
li08loea. 

I() 

19. The Board may levy suoh f08s 80s may be pre-
1l1ribe'd for tb~ issue and renewal of speciallioono61l under' 
8OOtion 14. section 15 or seotion 17 . 

........... 0£: 10. Subject to Ruoh exoeptions a.s ma.y be pl'tl-
,.... aDd acribed.) every owner, evf'ry ma.nl1faat\u'or, Bond eve~ 
........... lrohllH' of: 80 specia.l lioenoo- i9SUed' llndflr seotion 1'4 not . 
aI 1 '... being: an owner 01"80. maoufaotrurer, sha.ll-

(a~ submit t,o t,lle Bt>a.rd: such returns at such, 
timos. in suoh fonn. a.nd containing suoh pllortioula.rs, 80S 
mllij' be pJl8ICJlibed; 

(b) maintain true and COlTOOt aooount.s a.nd other 
oocoro..., perte.iningt to, hill ot;ta.ie or busill8l,'s, Bo8 ~e 08080 
JUAY be, in suob. thrm as l'JUI,)l be prMOribedi ; 

(0) permit Mly oftioer' a.uthorised, t:ty tJif" BOllorer in 
this beb&lfto inspect tlie acoounts a.nd reoords referred 

. to in olause (b). 
~ 11. Any. omoer' autboriiJed by tlie Board in' this 
beh~a.y at any reasona.ble time. iusp,oot a.ny. plaoe.a£ 
stora,ge of rubber, any ost&te , 8oJl)place. of busineall of 
• • • • a dll&lftr 01' aIQ' faot;;,ry (9f obber: premises 
of a manu[,;turor., for""tJi"e }JMP8I8" t11l ~ any 
at&tement -or retuauubmitted under thi~ .Aot or for, 
a.ny othor purpose. of this.A<lt .. 

• .. • • • 
OonUol bJ 28. (1) All a.ots of the Board 8hall be subieot to: 
.... o.mat tho control of the Cttntra.l Governmont which,lIlayt oa.n-
~.. _, IUspend or modit;y B8 it thinks fit ally' Mtion ta.kea\ . 

by, the :BGero~ 

(S) The reoords.of the Board sball be op.n. to· JD,.. 
~pootion stab rea.sonable times by any af!ioor autboti_ 
in this bohalf by the C6ntra.l Government . 

..".... sa li.ny person aggrioved by a.n ordor of t.hoBOard 
efuBlnir to issue or renew; or revoking, a specia.Llioonae. 
nder the provisioft!lof soction 14, section 1'5 or seeU6It 

17 may, within sixty MY~ ofthe;maJdng.of.tbe order and 
n payment of the prescribed.· fee, appeal t.o the Central: 
ovornmoilt. and,the deoision of:t hf!o Oent_H~fl'\llemment 

tboroon, ana subject only t.o such decision tho ordol"'of' 
he Board. shll be final and 8baH not. be oalled.in quos. 
ion in. any Court. 

A.eeo1lDte ot' ... (1) The Board' 8hall' keep such aooounts, in 
•• Board. swi"iii8:~eI' a.nd in' 8IICh form aII·may be· prescribed, 01 

all moneys re~ivodl aud 'expended by it. 
(2) The Board shall oaUlle the aoooont8 to be audit. 

ed annually by auditors appointed by the Contral Gov. 
ernmont, and the auditors shall have the power to 
dieaJ.]ow any item of expenditure which in their 
opinion h'as not boon properly inourred under this Act. 

(3) The Central GoVfll'DVlont mo.y. on the a.ppli. 
cation of the Boa.rd, allow a.ny item of oxpendlture ~ 
a.llowed by the a.uditors under Bub·section (2). • • • • • 
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'R. (1) The Oentn.l Govemment l'l1B!y, by noti· CPcnrerl~_ 
L~ e~~-_ion iJl the official Gazette, ma.ke rolos to carry out emmell' to 
the purposes of this Act. make rules. 

(2) Without prejudice to the generality of the fore-COu. power, fcUes ... UDder this 88Otioamay provide 
for .u or any of the followiRg mat_rat umely:-

(a.) the prooec1ure to be i01lowed at meetinga 
of t.he Board ; 

(b) tho eloction of the Qha.inDan &lA.d Vioe. 
Chairman of the Board, the eleotiOll of me.mbers of 
the RubboI' Price Advisory Comnlitt,fe, f 00 appoint. 
ment of at,her Committe6S 110M t he delegation t.o-
Committees or thf. Chairma.n or1ho Vi()o.Cl\airman 
or to members or officors of 1 he Board, of any of 
~ powers a.nd duties of the Board under t.his 
Aut; 

, (c) the Bti.I;'ft' that mt.y be employed by the 
BoaM; 

·{eI) tbIt pay, aUowanoea, leavre ad other eondi-
tiona of lI61'Vioe -of the Rubber ProduoClion Com-
missioner. Seoreta.ry and other _ offioel'll and ser· 
vants of the BoaId; 

(e) tGe travelling aBowanee of members of: 
the Board and of Committees; 

(I) the eetabJUhmeat and. maintenance of-
oftioera by the Board ; 

(g) the term of office of members of the Board 
and the oireumstanOO8 in whiohand the authority 
.by watoh members·of the Board or any Committee 
may be removed ; 

(k) the quorum at meetings of the Board j 
(i) the maintenance by the Board of re-

-cords of busineBS transaoted and the submission 
of oopies thereof to the Central Government j 

(j) the purposes for which funds of the Board 
may be expended ; 

(k) the ma.intenance of aocount8 of inoome 
and expenditure of tho Boa.rd and the audit of ftUoh 
aooounts; 

(Z) the preparation of &nnual estimates of 
Income and expenditure of the Board; 

(m) the deposit of funds of the Board in 
banks and the investment of such funds ; 

(n) the registers, and other record! to be main· 
tained by the Board ; 

(0) the form of application for rogistrationr 
under seotion 10 or tbt' cancellation of sueh rogi/;. 
tration, tho fea payable on Iluch a.pplica.tions, f.ht 
proo£"dllre to be followed in b'Tlionting or oancelling 
registration Bond t,he regist,ers to be kept by the _ 
Bcmrd; 
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(p) tho form of applic&tion for lqlt1cial licenoes 

under section 14 or Rection 17, the fella for t.bo grant 
or l"tmewa) of o;ucb lioenoo:-l, and tho fornll~ of suoh 
lioonnoH; ---.- • • • 

(g) the manner in whioh robber sb&1l be 
gradea and marketed ; 

(r) the f~ payable on appt:als under scotion 23: - -(8) any other matter whioh is to be Or may -b'.l prescribed under this Aot. 
88. If a.ny person-

(a) contra.vunes any provision of this Aot, 
other thausootion 11 or sootion 13, or a.ny rule made 
UDder this Act, or 

(b) in any report or return to be t'nrni8hed 
und6l' this Aot makes allY statement which is 
false and which be knows to he false or does not 
believe to be true, or . 

(c) obstroots any offioer of the Board in tbe 
discharge of any duty imposed on or entrusted 
to him by or under this Act, or 

(d) having the oontrol or custody of any 
aooount book or other reoord, fails to produoe suoh 
book or reoord wben required by any authorised 
offioer to do so, 

Ito shall be punishable with imprisonment for a term 
which may extend to ont> year, or wlth fine whiob may 
extend to one thousand rupees, or with both. 

Prooedure 27. No prosecution for any offence punishable !:.prolleCRloI under this Act shall bE" instituted except by or with 
t,he consent of the Centra.l Government or the Board. 

Baroflepl IS. No suit, prosecution or othl)r legalrrocef'ding. 
prooeediilp. shall lie again.st the Board or any officer 0 the Board 

for a.nything in good fa.ith done or intended to be done 
und'lr this Act. 

29. Until Ru('h Lime as t,he Board is constituted 
nnder soction 4, thl) Central Govornment ma.y, notwith· 
standing anything hereinbefore containoo,-

(a) exorciso a.ny of the powerl! oonforr.ed by 
this Aot upon tho Boa.rd ; 

(b) ex~rcise Hony of the powers oonferred by 
<;uh·sllot.ion (1) of seotion 6, section 11 or seotion 13 
on thl) CO'ltrl\l Gov.)rJlnli1nt without consulting the 
.B()l~rd. 01' as thf call\! TnR.y he, the Ruhhor Price 
Ad dso~y Committee. 




